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Respected Secretary General, Lok Sabha,
Shri P.D.T. Achary ji,

Respected Secretary General, Rajya Sabha,
Dr. Yogendra Narayan ji,

Hon’ble Principal Secretaries and Secretaries
of State Legislatures.

I would like to extend a hearty and warm welcome
to all of you to this conference of Secretaries of All India
Legislatures on behalf of the Chhattisgarh Legislative
Assembly and the Chhattisgarh State, widely known as
the rice bowl of the country.

It is a matter of pride for the newly established
Chhattisgarh State Legislative Assembly that we have had
the honour of challenging task of organising this
prestigious conference so early when we are still in our
infancy. Before I could throw some light in brief about
geographical and political condition of the State, [ would
like to express my gratitude to our source of inspiration
and dedicated Hon ble, Speaker, Chhattisgarh Legislative
Assembly Shri Prem Prakash Pandey ji who has all along
been instrumental in realising this august occasion of
parliamentary democracy a reality. I am also grateful to
the Chief Secretary and other concerned senior Officers
of the Government who extended their cooperation in
successful organisation of this programme directly and
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indirectly. I also express my gratitude to the Secretary
General, Lok Sabha, Shri. P.D.T. Achary ji, Secretary
General Rajya Sabha Shri Yogendra Narayan ji and the
Parliament secretariat for their continuous guidance and
cooperation. On this occasion, I specially express my
gratitude to the then Secretary General, Lok Sabha, Shri
G.C. Malhotra also, who guided me in the initial stages
for organising this conference. In fact, I am indebted to
Hon. Shri Malhotra ji because I have been able to get his
affection and guidance since 1982 continuously.
Therefore, I tlink it is my duty to express my gratitude to
him on this auspicious occasion.

Hon. Chairman Sir, all of you are aware of the fact
that our Chhattisgarh is a nascent State. This State has its
own golden history. The capital Raipur has its own
historical background and the historians have traced its
existence as a city since fourteenth century.

As per ‘mythological’ beliefs it was known as
Kanakpur during the ‘Satyuga’, Ghatakpur during the
“Tretayuga’ and Kanchanpur during the ‘Dwaparyuga’. It
was known as Repur in the ‘Kalyuga’ and gradually after
various mutations the ancient Repur came to be called
Raipur in the present times.Chhattisgarh State was ruled
by the great kings of the Maurya, Satvahana, Meghvansh,
Vakatak, Gupt, Nalvansh, Sharabhpure'eya, Somvansh,
Kalchuri, Banvansh and Bhonsle lineage.
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The holy and brave land of Chhattisgarh has given
birth to some freedom fighters whose great contribution
can never be forgotten. Shaheed Veernarayan Singh, Pandit
Ravishankar Shukla, Khoobchand Baghel, Madhav Rao
Sapre, Barrister Chhedilal are the names that are known
as the pride of Chhattisgarh.

It is an ancient State from the cultural point of view.
It’s history can be traced right to the dawn of human
civilisation. Rock-carving in Singhanpur of Raigarh
district and Chitvadongri of Rajnandgaon district are the
living proofs of the fact. The Chaturbhuji Sculpture of
Vishnu in Malhar is illustrative of the cultural
advancement and the tradition of Vaishnava devotion of
Chhattisgarh. The Bhoramdev Temple carries forward the
World renowned architectural tradition of Khajuraho. The
Rajeev-Lochan Temple constructed in the eighth or ninth
century is still propagating the devotion of Jagannath
culture amongst the people. The teachings of
Vallabhacharya, who was born in Champaran have been
imbibed by the people all over the Country. A visit to Maa
Mahamaya in Ratanpur makes one feel as if all divine
powers have been assimilated within oneself. Sirpur, that
was the Capital of South Kausal in the mid fifth century is
the living example of the historical background of
Chhattisgarh. Sua, Dadriya, Karma, Panthi, Bharthari,
Pandavani are the various folk art forms which reflect the
feeling of rich cultural heritage of Chhattisgarh.
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Chhattisgarh State was formed by separating 16
districts out of 61 districts that existed in Madhya Pradesh
prior to formation of Chhattisgarh. It was done vide the
Reorganisation of Madhya Pradesh Act, 2000 passed by
the Parliament in the year 2000. As a consequence thereof,
Chhattisgarh came into existence as the 26th State of the
country with effect from November, 1st, 2000.

Chhattisgarh Legislative Assembly has developed
its distinct work culture of its own in a very short period.
It has established new standards in conducting the
business of the House alongwith rules, conventions,
procedures, precedents in this short span of time.

I would like to mention certain special achievements
of the Chhattisgarh Legislative Assembly in brief :

1. The Chhattisgarh Legislative Assembly has
achieved fame at the national level in maintaining
coordination, balance and mutual goodwill between the
ruling party and the opposition and defending the parlia-
mentary dignity. The opposition’s contribution towards
parliamentary proceedings, conventions and proper
conduct of the House in the Chhattisgarh Legislative
Assembly is unparalleled. Its obvious example is the
unanimous historical decision taken in the Legislative
Assembly on 20th November, 2001 to the effect that the
membership of those Hon. Members who will interrupt
the proceedings of the House by going to the well of the
House will be deemed suspended automatically for such a
period as the Hon. Speaker may decide. I feel happy to
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inform you that these rules have been incorporated in the
Rules of Procedure and Conduct of Business in the
Chhattisgarh Legislative Assembly and Chhattisgarh
Legislative is the only Legislative Assembly in the
country where these rules are complied with strictly. The
model work style and the disciplined conduct of the
opposition in the Chhattisgarh Legislative Assembly may
set a example for other Legislative Assemblies to
emulate. The unanimously approved provisions of
automatic suspension on entering the well of the House
underlines the opposition’s sentiment of imbibing the
highest parliamentary work culture of the Chhattisgarh
Legislative Assembly.

FH ‘A commitee on Members’ Amenities and Honour
is constituted in the Chhattisgarh Legislative Assembly
after constitution of every Legislative Assembly with a
view to providing amenities to the elected Hon. Members
in accordance with their status and for investigating the
complaints regarding unbecoming conduct by the Government
officials against the dignity of the Hon. Members.

- A Commitee on Ethics is constituted in the
Chhattisgarh Legislative Assembly to examine the
complaints relating to violation of the Guiding Principles
in regard to the conduct of the Hon. Members in and
outside the House.
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4, With a view to encourage Parliamentary activities,
the Chhattisgarh Legislative Assembly confers
outstanding Legislator award to two outstanding
Legislators - one from the treasury benches and the other
from the opposition benches every year. Similarly,
outstanding Parliamentary Journalist award is also
conferred for outstanding Parliamentary reporting.

= Chhattisgarh Legislative Assembly had the honour
of organizing a programme on first ever visit and address
to the Assembly by His Excellency President of India.

6. Efforts are being made continuously to satisfy the
curiosity of people’s representatives of three-tier Panchayat
Raj System and school/college students afier watching the
proceedings of the Assembly during the session with a view
to acqaint them with the proceedings of the Assembly. The
objective behind it is to make aware the common people
of the State with the proceedings of the Supreme Panchayat
of the State so that common people could closely see and
understand minutely the importance, functions, power and
rights as well as actual working of this Supreme
democratic institution and have faith in the working of
this institution which is the basis of democracy.

i During inter-session period, our secretariate actively
carries out various creative activities. In addition to work
pertaining to Assembly sessions, the secretariat
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continuously conducts various programmes like seminars,
lectures, workshops and training programmes etc in order
to encourage the legislative activities and to make the
common people aware of the work culture of Legislatures.

The convention of organising the Conference of
Secretaries along with the Conference of Presiding
Officers developed since 1953. We certainly get guidance
and new direction in solving the difficulties, which crop
up before us, through organising such conferences
and mutual exchange of views. We also get a plateform to
develop the spirit of national brotherhood and an
opportunity to get benefit from the vast Parliamentary
experience of the Secretaries-General of the Lok Sabha
and the Rajya Sabha.

In any Legislature, the responsibility of the
Secretary as the chief administrative controlling authority
is considered to be very challenging and important.

In consonance with the views of the Hon’ble Speaker,
the legitimate discharge of the onerous parliamentary and
administrative responsibilities, continuous interaction and
coordination between the Legislature and the Executive
Challenges of implementation of the decisions of the House
and Committees, determination of the issues of the public
interest, examination of various procedural proposals put
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up by the Hon. Members and their reasonable disposal in
a coordinated manner as per their expectation to
continuously develop the democratic system in accordance
with the constitutional provisions and parliamentary
dignity and the greater responsibility to promote and
preserve the parliamentary system are the big challenges
of discharging responsibilities attached to the office of
the Secretary. In carrying out these great responsibilities
effectively, convening of such Conferences and the
decision arrived at therein are of great help and guidance.

In fact, the basis of the parliamentary system of
governance are the parliamentary conventions and
procedures evolved gradually but it is also a fact that to
develop an effective functioning of the democracy, and to
infuse the spirit of democracy in the minds of the people
as a last option, undisputed and all acceptable remedy to a
good governance, a serious thought also be given to
include, the space and time, circumstances and fast
changing scenarios within the ambit of consideration at
such Conferences.

Article 187 of the Constitution empowers the
Legislatures to establish its own independent Secretariat.
As per the constitutional provisions, though we have
established our own independent Secretariat, even then we
have not fully implemented the rules regulating service
conditions, pay-scales, allowances and other amenities,
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following which despite passing of a long period, the State
Legislatures have been facing several problems.
I therefore suggest that it is time to interpret afresh the
independence bestowed on the State Legistatures in the
light of the constitutional provisions and thereby taking
the initiative to evolve a new interpretation of our rights
and redefine them as the legislature is the main pillar which
safeguards the people’s interest. In such a situation the
complete independence of State Legislatures is quite
necessary for an awakened and healthy democracy. The
prevalent concept of supremacy of legislature should not
only be of the principle nature but also of quantitative
nature, only then the universality of the democracy can be
established in real terms.

I am sure we will have an extensive discussion on
vital issues in this Conference and the country’s
Parliamentary system of Government certainly stands to
benefit thereby. I would like to make a special submission
here to all of you as I have pointed out earlier as well, that
our State Assembly is yet to come of age. Our resources
are limited. Though we have tried our best to see at all
levels that our respected guests do not face any
inconvenience but as all of you are well aware that it is a
grand function, therefore, despite all our sincere efforts
and endeavors, it is quite possible that some shortcomings
and lapses might have crept into the arrangements put in
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place by us and some honourable guests might have faced
some inconvenience but I do hope and believe that your
noble self would graciously forgive us for the inadvertent
lapses that have caused incovenience to you.

In this Conference our sincere endeavour will be,
alongwith intellectual deliberations, to acquaint you to the
distinct culture, folk arts, folk songs & music and cultural
sysmbols of the State. We have, therefore, attempted to
incorporate in the cultural section of the programmes such
programmes to make you aware of the distinct art and
culture of Chhattisgarh, Site visits of some renowned
historical places have also been planned. I do hope that all
of you would like to enjoy all these programmes. At last,
I again express my sincere gratitudes to Secretaries
General of Lok Sabha and Rajya Sabha, Principal
Secretaries and Secretaries of State Legislatures for
gracing this august occasion and extending their
invaluable contribution and cooperation towards making
this conference a grand success.

Thanks,

Jai Bharat, Jai Chhattisgarh
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